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Versus
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Shri Nagendra Yadav, Authorized Representative for the
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HON’BLE MR. P.V. SUBBA RAO, MEMBER (TECHNICAL)
HON’BLE DR. MS. RACHNA GUPTA, MEMBER (JUDICIAL)
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DATE OF HEARING/DECISION : 10.10.2022

P.V. SUBBA RAO

The learned Counsel for the appellant submits that this
appeal was filed against denial of cross-examination of the
witnesses. Meanwhile, the matter has been adjudicated by the

Adjudicating Authority and order-in-original has been passed.
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Accordingly, this appeal has become infructuous. Accordingly, it
is dismissed as withdrawn. The miscellaneous application stand

disposed of.

(Order dictated and pronounced in open court.)

(P.V. SUBBA RAO)
MEMBER (TECHNICAL)

(DR. RACHNA GUPTA)
MEMBER (JUDICIAL)
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